MONDAY, JUNE 7, 2021

8. Asofthe dale of this DPS, PAC 3 is not prohibited by SEBI, from dealing in securities, in ferms of dwections @ 7. The Shareholders who tender their Equity Shares in this Open (ffer shall ensure that the Equity Shares are
Open offer for acquisition of up to 70,793,011 {Eﬂ'ﬂﬂt}' million seven hundred ninety izzuad by SEBI under SEBI Act or any other regudations made under the SEBI Act clear from all liens, charges _anl:l enn::uml:rar.ce_s. ThEg Acouirer 5I_'|all qnly' acquire the Equity Ehzr'_res fr:m_*. ihe
three thousand and eleven) fully paid-up equity shares of face value of INR 10 (Indian g Since PAC 3 was incorporated on April 6, 2021 in Lusembourg, PAC 3 is not required to prepare the sudited Sh:;rehmk:lars 1'.1':-_3 hlalllFl I'I?I;H.IF ten::lerm:! thair E.quu'!.- E.hanjas in 1h|§ Dr._*.en Dﬂrar. togathar with all rights
Rupees ten) each (“Equity Shares”) of PNB Housing Finance Limited (“Target financial statements unfil December 31, 2021 as per the legal requirements appiicable o companies altached thereto, including ail ights ko dividend, bonus and rights declared thereof.
cmpan?“}r mmsgnth‘g 6% ‘WEHU six pen;gﬂt] of the E‘:paﬂ.ded vﬂing Share incorporated in Luxembourg. 8. l':'IS o the 'ﬂi:'-lhEi of this DP3S '.I? the best of the HﬂC’r‘-‘lElﬂge of the Acquirer iil"ll:l. the PACS, other "'IE['! as el oul
ERpR e cuined Guil, R e SEWIRKGRINS (o8 diion Diuw) e Bk gt ) - () Ostall of PAC & draihoip oot gtk i kb oo i b
Company, by Pluto Investments 5.a r.l. (“Acquirer”), together with Salisbury Investments 1. PAC 4 is Quality Investment Holdings, a private limited company incorporated under the laws of Mauritius required by the Acquirer or PACS at a later date hatica closure of the Tandering Period, this Dpen Offer shal
Private Limited {(“PAC 1"), Carlyle Asia Partners IV, 5.C.5p. ("PAC 2"}, Carlyle Asia (Company Ragistration Number: 124018) on July 8, 2014 and PAC 5 owng 93 66% (ninety threa point six be subject to such statutory approvals and the Acquirer and PACs shall make the necessary applications for
Partners ‘!', SE.SP {“FAE 3"], nl.l-ﬂi“.'f Investment Hﬂldll'lgs {HPAE 4", and CAP IV AV sl percant) slake in PAC 4, The name of FAC 4 has not changed since A5 ncarparation, such SLETLI':EIW E|:l|:II'I:I'-'3|5. |-r, the event that such 5ta[uh:n| appmﬁ..am are refused for any reason autside the
Mauritius Limited ("PAC 5"), in their capacity as persons acting in concert with the 2 PAC 4 has its registered office at Apex Group Ltd., Lot 15 A3, 1st Floor, Cybercity, Ebene 72201, Mauritius, reasonable control of the Acquirer and the PACs, the Acquirer and the PACs shall have the right 1o withdraw
1 il [ i o | o 1 5 I uid

Aoquier (Opan Ofc”or OOr}, 3 A st oo bt s an vsint g oy i Sk 0 [ o, o i M/ Ol
This detalled public statement ("DPS’) is being issued by HSBC Securties and Capital 4. PAC 4 befongs to the group of entities doing business globally as, The Cartyle Group'. newsgapers in which this DPS has been published and such public announcamant will also be sent to NSE,
Acquirer and the PACs, 1o the Shareholders (as defined below) of the Target Company, B, Neilher PAC 4 nor any securities issued by it are listed on any stock exchange in India or offshore, 8. If Sharcholders who afe nol persons resident in India (including non-resident Indian ('NRT), overseas
pursuant to and in compliance with Regulation 3(1), Regulation 3{2) and Regulation 4 read : , = corporate bodies ("OCB”) and foreign mstitutional investors (Flls™)Forsign Portfolic Investors ("FPIs”) had
with Regulation 13(4), Regulation 14(3), Regulation 15(2} and Regulation 15(3) of the 7. Asofthe 2359 of this DF'S-F-"-E" holds 34,182,300 (ffty four million one :"'-_ﬂ"*{fﬂd ningty wo 1h':'U53"'F| thrae required any approvals (including from the Reserve Bank of India {"RBI"), or any other regulatory body) in
Securities and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) hundeed) Equity Shares of the Target Company which represents 15.9% (nineteen paint nine percent) of the respect of the Equity Shares held by them. they will be required to submit such previous approvals, thal they
H 5 2['_] |'|_d ge d "EEBI H.E Iﬂ'l u .n_l- Eil'il:lﬂl'lleIj ".lrtlhr‘.l; Share Eaﬁ?ﬂ.ﬂL and its directors and h;e:.,' Ei"|'||:I|I3}'E-'E!E- do mot have any interest m the T.arget wauld have ohtamed for acquiring ! holding the Equity Shares, in order 1o tender the qulil'ﬁ' Shares held by

Eﬂ”!ﬁmﬂs- : 11 and subsequent amen ments thereio | [SAET] gulations’}. This Comgany axcapt to the extant of Mr. Kapil Modi and Mr. Sunil Kaul bean appointed as nominee directors of them in this Cpen Offer, along with the other documents required to be fumished o tender shares in this
DPS is being issued pursuant to the public announcement filed with the Stock Exchanges (as PAC 4 in the Target Company Qpen Offer. In the event such approvals and ralevant documents are not submitied thadﬂ.ﬁquirar and the
'dﬂﬁne_':‘_. below) on May 31. 2021, sent t“_'-he Target Gf!"*ﬂa"? on May 31, 2021 and sent to the B Asof the date of this DPS, PAC 4 is not prohibited by SEBI, from dealing in securities, in terms of directions PACs reserve their night to reject such Equity Shares tendered in this Open Offer,
Sacurities and E}Cﬂhﬂﬂﬂne Board of India {.EEEF} wilh letier dated ME':,' 31, 2021 {TUh"n issued h:.' SE8| under SEBI Act or any ather reguialions made under the SEBI Al 10 This Offier is nod condiional upon any minirmum level of acceplance in tarms af Rﬁgulﬂtﬂ'ﬂ 1-'§||:1:| of the SEB|
Announcement’ or "PA’). 8. The key financial information of PAC 4 is set out below (9AST) Regulations.

Particulars Yaar anded Yaar ended Year ended 11, This Offer is not @ competing offer in terms of Regulation 20 of the SEBI (SAST) Regulations

Far the purpos of this DPS: December 31, 2020 | December 31,2019 | December 31,2018 | : 12 Where any slatulory or other approval exlends to some but not all of the Sharehatders, the Acquier and the

(a) “Expanded Voting Share Capital” means the tolal voling eqully share capital of the Target Company on a (Audited) {Audited) (Audited) PACs SI':EIII have m_sel;ﬂ_tltln ;jh} I'I;lEIEE Fﬁ#ﬂ;ﬁl;lﬁl_tﬂguch Ecz-l?rarﬁhnll:lers in respect of whom no statuiory or other
fully diluted basis as of the fenth (10th) working day from the closure of the tendenng period of the Open usD INR UsSD INR usn INR ikt g _Er g "G”_-":' e e LIk - : ;
(Offiar, including (a) total issued and paid-up egquity share capital of the Target Company, outstanding as on (mil) (mil) {mil) {mil) mil) [mill) 13.  As on the date of E"’E OPS, the Acguirer and the PACs do not have any II'I[EI'II!EEI."l io 'dIE:F-?IEB-Dﬂ or otherwise
the date of the PA, (b) Equity Shares and share warrants proposed to be issued by the Target Company : ancumber any material assats or investiments of the Target Company or any of its subsidianes, through sale,
under the preferential issus approved by the board of dirsctors of the Taraet Company on May 31, 2021, Tolal everie 000, _DO2| 854 0446 949 GhZ0) lease, encumbrance, reconsiruction, restructuring or otherwis, ciher than (a) in the ordinary course of
and {c) employee siock opfions granted, and vested as on the date of the PA, or to be vesied during the & Net Income [ (Loss) (61.77)| (4,512.85)| (381.17)| (27,167.59)| (430.65)| (30,056.09) | business, or (b} as already agreaed, disclosed andior publicly announced by the Target Company, or (c) on
{six) month period commencing from the date of the PA; Earnings Per Share | _ account of regulatary apprn-.ra‘.ﬁft:r cnr}dizinns&:ﬂr -:tnmpli:ilulme with any law that is m{: bacomes binding on or

v R : ; o , . ; 2 : ¢ 1 ; ; , 1y apphcable to the opsrabons of the Target Company, The Acquirer and the PACS reserve the right 1o

(b} Offe: Pt T the cining secibad 01 1he-SERTHEAST) Reguillinns, Bﬂ:’ Iﬂﬂmﬂﬂf 3::::"“5 WA o WA A A o streamlinedresiructure the operations, assets, liabilties andlor businesses of the Target Company through

icy  "Offer Shares” means the Eguity Shares proposed o be acquired by the Acquirer pursuant o the: Open i P : - = , arangementireconstruction, restructuring, buybacks, merger, damerger of the Equity Shares of the Tanget
Oifer: Met worth! Sharehelder' Funds 270,33 1974873 24788| 1766T7.56| B2B99| 4350632 Company from the Stock Exchanges andior sale of assets or underakings upon completion of the Open

{d] "PACs’ means PAC 1. PAC 2, PAC 3, PAC 4 and PAC 5 collectively; Source: Audited financial statements of PAC 4 for financial years ended December 31, 2020, December 31, Cffer. The -"'EEI'EIiI'ﬁ]F aan.'ur W!EEP"'-':ﬁ may also mﬁiqﬂf diﬂgﬂ_ﬁ-?l of or E;'_':hﬁl"ﬂgﬁﬂ E:"ﬂ'-ll'll;gﬁl'iﬂﬂ any a35ets or
. . _ : S R _ : : 2019 and December 31, 2018, audited by Ermnst & Young, the statulary auditor of the PAG 4. invesiments of the Target Company or any of its subsidiaries, through sale, lease, reconsiruction,

L Loz S WA ERlTES SR T .tEE .ﬁ..l,qu-e:er an!j ). B Ll R e G I o ke 4 ! : 7 L e restructuring andlor re-negofiabon or termination of existng conbractualoperaling arrangsments, for
Rupees three hundred ninety) per share warrant, with 1 {one) Equity Share being issuable by the Target Naots: Since fhe financial stafements of PAC 4 have been prepared in United States Doflars [“USDY), restruchnig amdlor ratioalidng e sseets, [westments o, labiitis of e Tamet Comtany ador 15
Company upon the exercise of the option atlached to each share warrant, subject 1o the terms of the share they have bean comverted into INR for purpose of convenience of franstation, INR ta USD conversion has N, g i . e ' Wy

' . _ s ol 2 y 2 subsidianies, 1o improve cperational efficiencies and for other commercial reasons. The board of directors of
warrants been assumed &f a rate of 1 USD = INR 73,0536 a5 on December 31, 2020, for the year ended December the Target Company will take decisions on thess matlers in accordance with the requirements of the
: = e : 5 s decisions 3 mat ardan ! |
if ‘$h.ar¢-lfm|der5" medns a! E.hareh!:lldr;!rs of the Target Company, ather than the Acquirer, the PACS, and |r_|e ilUgﬂﬂ-EgjﬁLgsgﬂ?;g?az jﬁ?ﬂﬁﬁﬁgﬁeﬁéﬁg fﬁ;iﬂf;r h'TEI ’TI gﬂﬁf&?ﬁezﬁé ?éﬂﬁif FIE‘F_ business of the Target Company and in accordance with and as permitted by applicable law.
parties 1|:u_thn.f: Underying Transactions (defimed below) and the persons deemed to be acting in concert with mdarence ralo). 14, If the Acquirer intends to alienate any material asset of the Target Company or any of its subsideanes (other
such parties, g : than as disclosed above in Paragraph 13 of Part 1) within a period of 2 (fwo) years from the date of
(g “Stock Exchanges” means the Mational Stock Exchange of India Limited and BSE Limited; (") completion of this Open Offer, a special resolution of the shareholders of the Target Company or any of its
. . - P ' ; ; ; i 1. PAC 5is CAP IV AlV Mauritius Limitad, a public company lmited by shares, incorporated under the laws of subsidiaries, as applicable, in accordance with proviso bo Regulation 25(2) of the SEBI (SAST) Regulations
1 i : £

) t:-;il:d;:u?t'ﬂf Ei:g iﬁﬂi;?:nﬁngf .EE 15]#5!1@';";‘5: ;T.%E?f;:;gﬂﬁ?;gejﬂzﬁfggg Eg:ﬂ:ﬁ:; Maurites {Company Registration Number, 127456) on January 12, 2015, The name of PAC 5 has nol would be taken before undertaking any such alienation of any material assets.

' ' ' - hanged since its incorporation fe S 1 Y
balow): and e d i 15.  As per Regulation 38 of the Securities and Exchange Board of India (Listing Obligations and Disclosure

o - . ; i PAC 5 has its regestered office al Apex Group Lid., Lot 15 A3, 1st Floor Cybercity, Ebene 72201, Mauritius. Requirements) Regulations, 2015, as amended ('LODR Regulations™) read with Rube 194 of the Securities

VGG AL MR o WG O SRR 3. PAC 5isa public company limited by shares operating as an investment holding company, Gontract (Regulation) Rules, 1957, as amended ("SCRRY), the Target Company |s required to maintain at least

. ACQUIRER, PAC, SELLER, TARGET COMPANY AND OFFER : e : ; 25% (twenty five percent) public shareholding, &s determined in accordance with SCRR. on a confinuous

(A)  Details of the Acquirer; 4. PAC 5 belongs to the group of enfities doing business globally az, "The Cariyle Group'. basis for listing. Pursuant to completion of this Open Offer and the Undertying Transactions, in the event that

N _ 5 2 e _ : g PAC 5 is uttimately sponsored and managed by The Carlyle Group Inc. The Carbie Group Inc. is listed on the public shareholding of the Target Company falls balow the minimum public shareholding requirement as

1 fﬁﬁﬂﬁﬂﬁﬂ"éﬁiw Tﬂfn‘éﬁqé'mﬂﬁe"éi?u:'r?r'lﬁé’s"ﬁgf'Eiiﬁﬁgﬂd;fﬁ'gm?ﬁfﬁﬂfﬁ ik MASADC bearing referance as NASDAQ:CG. per SCRR, as amended, and the LODR Regulabons ("MPS Requirement’). the Acquirer and the PACs

' ) i , G. MNeither PAC 5 nor any securiies issued by it are listed on any stock exchange in India or ofishore. undertake 1:: take necassary SIEps (or cause "1.'3 ':'t.her prE_thEfs of the Target Lompany 1o t_ahe r:g-:gss:ar_-.l

Z The Acquirer has s regstered office at 9, Rue de Bithourg, L-1273 Luxembourg, Grand Duchy of staps) to bring down the non-public shareholding in the Target Company, 1o the level specified within the
Luxembourg. 7 P-I:i of the date of th{ls D?i‘i F'Al:_r?:.'_rla directors and l;;ayr Emggrges. I:ITI:I not have any inllere*:-jlt ::II'I t_hEFTargE"t time: prascribed in, and in accordance with the SCRR, SEBI (SAST) Requlations and other applicable SEBI
The Acauirer has been mcomarated to acl &85 an investment holding comoany, mpany, except for (i} any indirecl interest in the Undesiying Iransaclons, as defallad in Fart guidelnes/regulations ie. to bring down the non-public shareholding to 75% (seventy five percent) within 12

PPRRL PR S e | (Background o the Offer) below, that has tnggered this Open Offir, and (5} PAC 4 holding 5,41,92,300 (fify (twalva) menths from the date of such fall in the public shareholding to below 25% (twanty five parcent).
The Acguirer belongs o the group of enfities doing business globally as, The Cardyle Group four million ane h-.l_r'edrﬁl:l nm»;-hr b thowsand thees  hundred) Equﬂy Shares_ of the Company which through permitted routes and any other such routes as may be approved by SEBI from time 1o time
incorporated under the laws of Luxembourg) holding 2 10% (len percent) stake in the Acquirer, and (b) Plulo. - 8. As of the date of this DPS, PAC 5 is not prohibited by SEBI, from dealing in securities, in terms of drections shall not deal, on its own account, in the Equity Shares of the Target Company during the Offer Period
g-‘;jf'FE!E Sarl (3 %Jrl'f&;'? _"”éfzi"aﬂ!'ﬂb' company incorporated under the laws of Luxembourg) holding 2 issued by SEBI under SEBI Act or any other reguiations made under the SEBI Act Il.  BACKGROUND TO THE OFFER
: (ninaty percent) siake in CrJLiEred. : i . : g ;

B. Porio Holdings 3.4 rl is a wholly owned subssdiary of Porle Infermediate 5.3 rl which is a8 wholly T S R T St e e ; i e,
awned subsidiary of Porto Parent 5.4 rl., which in turn is 83.66% (ninety three point six six parcant) ownad Particulars Year ended Year ended Year ended Hegulatr:unr 3[-2:' adrfﬁﬁ egl.--mrlun h:? e -SEF“ {ShT] }i;egggt?ns p:.ll"SFI.IEII'I! e -E“;?:;:h@g Y E;h;ﬂﬁ!un
by PAC 2 December 31, 2020 | December 31, 2019 | December 31, 2018 | ﬁ;:mﬂilma:ﬂuﬂrr thEI Ts : ;ﬂ&ﬂwzﬂﬂu"ﬁ in axcass of 23% (hwenty five percent] of the Expanded Voling

" " P | : I [ L

T.  Plulo Holdings 5.3.rL. |6 a wholly owned subeidiary of Plula Parent 5.4 r.l., which in tum s a whally cvmed ) o) ] 2. Ason the date of this DPS, PAC 4 holds 54,182,300 {fifty four millian one hundred ninety two thousand threa

;L;?“TS ﬂcﬁg i‘éﬁ;rwl,a Participations 5.2 rl. PAC 3 owns 90.40% (ninety point four percent) stake in CAP W I[_.IH?IE; mﬁ' Pﬂ?lﬁ J:ﬁ} :ﬁﬁ mﬁ' hundred) Equity Shares of the Target Company which represents 19.9% (nineteen point nine percent) of the
' S L Expanded Voling Share Capital. As stated above, each of the Acquirer, PAC 2, PAC 3, PAC 4 and PAC 5

8 The Acqguirer is ultimatety sponsored and managed by The Caryle Group Inc. ([NASDACLCG). Total Revenue 1,234.29| 90,169.11 143 6161 14308 1002001 belong to the group of entities doing business globally as "The Carlyle Group™.
g Meither the Acquirer nor any securilies ssued by it are listed on any stock exchangs in India or alfshore, Met Income | (Loss) 1,232.69| 90,052 46 90.28| 6.434.42) (400.79)| (27.972.08) | 3. The Acguirer has entered info @ subscription agreement dated May 31, 2021 with the Tanget Company (the
. R ; - ' ‘Acquirer Subscription Agreement’], wherein it s proposed that the Acquirer shall subscribe fo:

10, As of the date of this DPS. the Acquirer, its directors and key employees do nol have any interest in the Earnings Per Share / 9 ik : i : .
o, kv g s Op O an ) s o by PAC 45 rorsd mpaogr Eor | potiniedpomerant | WAL WAl WAl N NA| wA| | S ®) 00050 e mllon o ot it o el oy e
FORL] Sl Ral Tt ampalyarkt c) bolore Net worth/ Shareholder' Funds | 1.948.53| 142,420.37] 1405.07| 100.145.03]1.364.47| 95,2205 | in accordance mﬂl: lh;l:errfrﬁ of the Acquirer Su}:lacﬁptli:lun -"'E-'gﬂmeni PAC 1 has eﬁei‘ed into & subscription

1t As of the oala of this DPYS, e Acquirer is not prohibilsd by SEBI, from dealing in securilies, in-tarms of Source: Audited financial statements of PAC 5 for financial years ended December 31, 2020, December 31, agreement dated May 31, 2021 with the Target Company (the “PAC 1 Subscription Agreement’), wherein
diractions. |esued by SEBI under Ihe Securiles and Exchange Board of India A, 1992, as amended ("SEBI 2019 and December 31, 2018, audited by Emst & Young, the statulory auditor of the PAC 5 it Is propesed that PAC 1 shall subscribe to: {a) 512,820 {five hundred twalve thousand eight hundred
Act’) or any other regulations made under the SEBI AFt' Note: Since the financial statements of PAG 5 have been prepared in USD, they have been converted info | hwenty) Equily Shares; and (b} 128205 (one hundred bty eight thousand two fundred five) Share

12 Since the Acquirer was mcorporated on April 8, 2021 in Luxembiourg, the Acquirer is not required (o prepare INR for purpose of convenience of franslation. INR to USD conversion has heen assumed al a rate of Warrants by way of preferantial allotment on a prvate placement basis; subject %o the conditions and in
the audited financial statements until December 31, 2021 as per the legal requirements applicable to 1 USD = INR 73,0536 a5 on December 31, 2020, for the year ended December 31, 2020,1 USD = INR accordance wilh the terms of the PAC 1 EIU’J‘SE"PDC"E Agraement. The Acquirer Subscription Agreemant and
companies incorporated in Luxembourg. 71.2740 as on December 31, 2013, for the year ended December 31, 2019, and 1 USD = INR 69.7923 as the FAC 1 Subscription Agreement are collectively refermed o as the “Subscription Agreements”,

(B} Details of PAC 1: on Decamber 31, 2015, for the year endad December 31, 2018(Source; FBIL refarence rafa). 4 The Equity Shares are proposed [0 be issued to the Acquirer and PAC 1 at a price of INR 390 (Indian

; . s oo o G)  Details of Sellers: Rupees three hundred ninety) per Equily Share. The Share Warrants are proposad lo be issued 1o the

1 IF'AE 1r]5m$allsr?*;'w ':HE‘IEEE*I?ET?I:EWEE L.;Tgi?: 13 I_|I:u-|-.‘_=:h=,- I|E'|rln3|:lalj|atglllt5f Fg@pan;.- mncomorated under the (G) Not applicable, The Underlying Transactions do not involve any sale or purchase of Equity Shares from an Acquirer and PAC 1 at a price of INR 390 (Indian Rupees three hundred ninety) per Share YWamant, of which
i o B LR, GrRMERCL MG 15 I OFPENAION, L :i'uarer.ﬁldars 2 theFﬂr Shai s G Y 3 A ! (1) 25% (twenly five percent) of the said price per Share Warrant i payable to the Targat Company at the

2. PAC 1 has its registered office at GO03, Vinayak Angan, Prabhadevi, Near Bengal Chemicals, Mumbai - 1 : Itgc - g pany. time of aliotment of the Share Warrant, and (i) the balance 75% (seventy five percent) per Share Warrant is
400025, Maharashira, India. argei Lompany. payable to the Target Company at the time of issue and allotment of the Equity Shares upon exercise of the

3 PAC 1 is 3 Mon-Banking Einance Comnany reqistered with the Reserve Bank of India. 1 PME Howsing Finance Limited is & public lisied company having corporate identification number option attached to the Share Warrants. As per appéicable laws, the tenure of the Share Wasants shall niot

A PAC 1 o gd e Adit l; yf gl LE5%220L 1988PLCO33B56.Thare has bean no change in the name of the Target Company in the last pxceed 18 (eighteen) months from the date of their issue and alloiment

3 ! ) IREEILE .
: s mjj';n :owned by __E bl 3 (three) years, 5 The Acquirer and PAC 1 do nol balong 1o the same group and are parsons acting in concerl only for the

5. Neithes PAC 1 nor any securilies ssued by il are listed on any stock exchangs in India or offshore, 2 The Target Company has its registered office at 9th Floor, Antriksh Bhawan, 22 K G Marg, New Delhi, India purpese of Open Offer and should not be deemed to be “person acting in concerl’ for any other purpase or

6.  As of the date of this DPS, PAC 1, ifs directors and key employees do not have any interest in the Target 110001. Until July 18, 1994, the registered office of the Target Company was situated at &th Floor, DCM other fransaction. PAC 1 has issued a latter to the Acguirer subjecting itself fo certain fransfar restrictions
Company except for the Underlying Transactions, as detailed in Part || {Background fo the Offer) below, thal Building, Barakhamba Road, New Delhi, and exil abligations in respect of Equity Shares and Share Warrants acguired pursuant to the Underying
have tiggered this Dpen Cifier. 3. The Equity Shares of the Target Company are listed on the BSE Limited ('BSE") (Scrip Code: 540173) and Transactions

7. Asof the date of this DPS, PAC 1 is not prohibited by SEBI, from dealing in securities, in terms of desctions Maticnal Stock Exchange of India Limited ('NSE) (Symbol: PNBHOUSING). The ISIN of the Equity Shares | 6. The proposed issue of Equity Shares and Share Warrants to the Acguirer and PAC 1 pursuant to the
issued by SEBI under SEBI Act or any other regulations made under the SEBI Act is INEST2ED1012 Acquirer Subscription Agreement and the PAC 1 Subscription Agresment are collectively refemed to as the

8. Thekeyfnancal inkmationof PAC 1 is el cul below: 4. The Target Company is a deposit taking Housing Finance Company (NHE registration number: 01.0018.01). “Underlying Transactions”. A tabular sumrmary of the Underlying Transactions is set out below:

The Targei Company iz primarily @ngaged in the business of retail loans and corporate loans. The retail
Year ended Year ended Year ended businass focusses on organized mass housing segment financing for acquisition or constrection of houses, Type of Mode of transaction Shares/Voting rights Total Mode of | Regulation
March 31, 2021 | March 31, 2020 | March 31, 2019 In addition, it also provides loan against properties and loans for purchase & construction of non-residential transaction| (Agreement/Allotment/ acquired/ consideration | payment | which has
{Audited) {Audited) {Audited) pramises. Corporate loans are mainly to developers for construction of residential / commercial properties, (direct/ Market Purchase) proposed to be for shares/ (Cashi | triggered
INR (mil) INR (mil) INR {mil) corporate term loans and lease rental discounting. indirect) acquired Voting E‘Em:: securities)
Total Revenue 10.15 16.27 17.87 8. The Equily Shares of the Target Company are frequently traded in terms of Regulation 21)(j) of the SEEI Number "-{r;'t'l:!-#l:r i) o
e 3 (SAST) Regulations. vis s
Profit | 5} afte 4.7 4,597 " ; Fpisity
o : {Loss) after tax 8 : AL 6.  Ason the date of this DPS, the Target Company does not have any partly paid-up Equity Shares. The Targat Expanded
Earnings Per Share [ Basic and diluted ; 5 Company does nol have any convertible instruments other than as coversd under the definition of Viting
earnings per limited partner unit 60.27 52.32 104,22 Expanded Vofing Share Capital. Share
Net worth! Shareholder' Funds 187.23 182.46 177.48 7. The key financial information of the Target Company, ag submitted by the Target Company 1o the Stock Capital
Source: Autited financial statements of the PAC 1 for financial years ended March 31, 2021, March 31, Exchanges and based on its audded consolidated financial statements which have been audited by the vl mamant — Evaculion of |65333.353 |300% | INR T
2020, and March 31, 2018, audited by Kothan & Mehla Chartered Accounfants, the slalutory auditor of the Efgﬁt Eﬂmpﬂn}'ﬁ SEUIDW';U‘::IE. 31 §1h1§£ﬁhﬁan ﬁéll":‘u é_ll::l_EFl':I [Ehgiimiﬂﬁuggignmz as at ar;j Iﬁ:rr .1j-|e ' ;‘}1""% ii:qu.in?,r Sujlz:la-:l:i;}'.iun E?]E:I:,' " 0.0% 1 49,099.740° Cash ﬁl,ﬁ uljﬂ]lgq;;d
; : ] The key financaal information of Targel Company is set oul below: subscription to Equity 16,333,333 (SAST)
(C) Details of PAC 2:
Shares and Share Share

1. PAC 2 is Carlyle Asia Partners IV, 5.C.Sp., a special limited partnership incorporated under the laws of MYH!: g:d;n?zi “::::;?d;:m MYHI: g?dzeq]?m Warrants Warrants Regulations

Luxembourg (Company Registrabion Number B253515) on March 31, 2021, CAP IV Lux GP a#:u d':t;!d A d'tled :'":l dl:'t;.- | {with 1 [one)
3.4 rl (Luxembourg] and CAP IV General Parmer, LP. (Cayman Islands) are the general pariners of 1 - ] {Audi 2 ) [Au : ) Equaty Share
PAC 2. The name of PAC 2 has not changed since its incorporation. INRimi) | INR (mil INR {mil) being

PAC 2 has its registered office at 9, rue de Bithourg, L-1273 Luxembourg, Grand Duchy of Luxembourg. Total Revenue 76,241 ' 4,858 76,832 :ﬁ“—?g&?’]
PAC 2 has been incorporated to act &5 an imvestment holding endity. :ﬂ I_m:um: ey g;gi g;ﬁ: 1:1‘3:; Cnm[ﬁny
_ : _ T , . . arnings Per Share 1 upon the
PAC 2 belongs 1o the group of entities doing business globally as, ‘The Carlyle Group’. PAC 2 is ultimatel
sponsored ar?d managg.j hﬁme Carlyle G'rr.ﬁ.p Inc im.h,%[};.ﬂﬁ:gj_ il il Met worth / Shareholders’ Funds 89,230 , 79,978 75439 Eﬁ:;’iﬁ,’iﬂ”r
Meither PAC 2 nor any securities issued by it are ksted on any stock exchange in India or offshore, Motes: _ E!T;iﬁhsﬂﬁ [rﬂ
As of the date of this DPS, PAC 2, its dirsctors and key emplovees do not have any mlerest in the Target ! Ea.r?-.rrgs FEFEI"ETE TEPNESING Dagic SHIWEE PSS '(:'-'arranl.a ¢
Comgpany, except for (i} any indirect interest in the Underying Transactions, as detailed in Part Il - ) D“‘_t“”’ of the Offer: _ , _ subject to
{Background to the Offer) below, that have triggered this Open Offer; and (ji) PAC 4, an enfity belonging to 1. This Open Offer i a mandatory offer In compliance with Regulation 3(1), Requlation 3(2), Reguiation 4 and the terms of
the group of entities dong business globally as “The Carlyle Group®, holds 54,192 300 (fifty fowr million one ather applicable reguistions of the SEBI (SAST) Regulations, pursuant to the execution of the Subscription the Share
hundrad ninety two thousand three hundred) Equity Shares of the Target Company which represents 19,9% Agreements (a5 defined below) pursuant to which the Acquirer and PAC 1 propose to acquire, 30.0% (thirty Warrants)
{ninateen point nine percent) of the Expandad Vioting Shara Capital. parcant) and 0.2% (2ero point twa), respactively, of the Expanded Voling Share Capital of the Target Agresment - Exacution of | 512,820 0.2% INR Cash
7. Asof the date of this DPS, PAG 2 is not prohibited by SEBI, from dealing in securities, in terms of directions C“_”W“F- on _ _ the PAC 1 Subscription | Equity 248,559,750
issued by SEBI under SEBI Act or any other regulations made under the SEBI Act Z Thiz DOffer is being made by the Acguirer and PACs fo the Shareholders, to acquire up fo 70,793,011 Agreament for the Shares and
; : . (senenty million seven hundrad ninaty three thousand and eleven) Equity Shares of the Targat Cormpany, subscription to Equity 128,205
a. Since PAC 2 was ncorporated on March 31, 2021 in Luxembourg, PAC 2 is not required ko prepare the L ' \ ; e
: - AEpEES ; : i constituling 26% (twenty six percent) of the Expanded Voting Share Capital of the Targel Company {*Offer shares and share Share
:r:ludﬂﬂl:l financial statemants until December 31, 2021 as per tha legal requirermnents applicabla to companias Size’), at a price of INR 403.22 {Indian Rupees four hundred and three and twenty two paise) per Equity Warrants Warrants
incorporated in Luxembour with 1 |
F' ; g Share ("Offer Price”}, subject 1o the terms and conditions mentionad in the Public Announcernent, this DPS 'iEF-'lt:_-I 3[?1“9'

(D) Details of PAC 3: and to be set out in the letter of offer {"LoF” or “Letter of Offer’) that is proposed to be issued in accordance t:-;]{:gy s

1. PAC 3 is Carlyle Asia Parners V, 5.C.3p., a special imited parinership incorporated under the laws of with the SEBI (SAST) Regulations issuable by
Luxembourg (Company Registration Number: B253566) on Aprl 6, 2021. CAP V' Luxembaourg GP, Sarl. 3.  The Offer Price has baen arrived at, in accordance with Regulation B of the SEBI (SAST) Ragutations. the Target
(Luxembourg) and CAP \V General Pariner, LP. (Cayman lslands) are the general partners of PAC 3. The Assuming full acceplance of the Open Offer, the total consideration payable by the Acquirer in accordance Company
name of PAC 3 has nof changed since its incorporation. with the SEBI [SAST) Regulations will be INR 28.545,157,8%5.42 (Indian Rupess twenty eight billion five upon the f

ST , ;  five million fi ; \ ' } ' b EXEIGISE O

2. PAC 3 has its registered office at 9, rue de Bitbourg, L-1273 Luxembourg, Grand Duchy of Luxembourg. E:gifﬁ;f:ﬁlj‘:‘ E'"Jg:: Sﬁ”:{ 'E::;?Mﬁ:.ﬂn thousand eight hundred and ninety five, and forty two the oplion

L - fity : s A ) ) ) attached to

: P+ s been incorparated 1o aFI i ar_' skl el Aol - The Offer Price is payable in cash by the Acquirer in accordance with Regulation 9(1)(a) of the SEBI {SAST) aach Shara

4 PAC 3 belongs to the group of entities daing business giobally as, Tha Carlyle Group'. Requlations. Warrant.

5 PAC 3 is ultimately sponsorad and managed by The Carlyle Group Inc. (NASDAQ:-CG). 8 Il the aggragate number of Equity Shares validly tendered in this Open Offer by the Shareholders is more subject to the

g agareg ¥ ¥ ¥
B.  Meither PAC 3 nor any securities issued by it are isted on any stock exchange in India or ofishore. than the Offer Size, then the Equity Shares validly tendered by the Sharehoiders will be accepted on 2 i
: 2 5 R : proporfionate basis, in consultation with the Manager to the Open Offer. hs':ai:gntsi
[ As of the date of this DPS, PAC 3, its directors and key employees do not have any interest in the Target 3 All the Equity Shares validly tendered by the Sharshoiders in this Open Offer will be acquired by the |

fi-nanci“. ep. .in
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DETAILED PUBLIC STATEMENT (DPS) TO THE SHAREHOLDERS OF PNB HOUSING FINANCE LIMITED IN TERMS OF REGULATION 3(1), REGULATION 3(2) AND REGULATION 4 READ WITH REGULATION 13(4),
REGULATION 14(3), REGULATION 15(2) AND REGULATION 15(3) OF SEBI (SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED FOR THE ATTENTION OF THE SHAREHOLDERS OF

PNB HOUSING FINANCE LIMITED

Registered Office: 9th Floor, Antriksh Bhawan, 22 K G Marg, New Delhi, India 110001

Company, except for: (i} any indirect interest in fhe Undesying Transactions, as dedailed in Part |l
(Background to the Offer) below, that have trigoered this Open Offer; and (i) PAC 4, an enlity belonging to
the group of entities doing business globally as “The Carlyle Group®, holds 54,192,300 (fifty four million one

hundred nénety two thousand three hundred) Equity Shares of the Target Company which represents 19.9%

(ninedean point ning percent) of the Expanded Voting Share Capital

Acquirer fully paid-up, free from all iens, charges and encumbrances and together with the rights attached
thereto, including all rghts to dividend, bonus and rights offer declarad therecf, and in accordance with the

* The total considerafion payable for acquisition of Share Warrants by the Acquirer is INF 6,260,558 670

terms and conditions set forth in the PA, this DPS and as will be set out in the LoF, and the tendering
Shareholders shall have oblained all necessary approvals and consents required from governmental
authorities and third parties fior them to sell the Offer Shares on the foregoing basis.

1

{indian Rupees siy billion three humdred sixfy nine millon nine hundred ninety ning Houzand eight hundred
seventy) and PAC T is INR 43 999 950 findian Rupeas forty nine millon mine hundrad nimedy mine thousand
mine hundred ffhy), whersin 26% (twenly fve percent) of the lofal consideralion shall be payable upfrant af
the fime of adlafment, by Acquirer and PAC T respeciively.

continied o nexe uge. .
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SIDBI invites bids from consultants to help set up X20k-cr NaBFID

SIDBI, ON BEHALF of the gov-
ernment, has floated the
request for proposal (RFP)
inviting bids from consultants
to help set up ¥20,000-crore

with, the institution will be
100% government owned.
The DFTis expected to oper-
ate in a highly digital environ-
ment right from the start, the

Financing Infrastructure and
Development (NaBFID) to
catalyse investment in fund-
starved infrastructure sector.
Parliament in March

Financing Infrastructure and
Development (NaBFID) Bill
2021 to support the develop-
ment of long-term non-
recourse infrastructure

the development of the bonds
and derivatives markets nec-
essary for infrastructure
financing.

The objective of the assign-

ment consultant to supportin
the setting up of an infra
development finance institu-
tion (DFI) as an All-India
Financial Institution (AIFI) to

infrastructure financing, the
RFP said.

The infra DFI is being
established through an Act of
Parliamentasastatutorybody

stem from the long-term, low
margin and risky nature of
infrastructure financing. The
DFI would, therefore, have
both developmental and

DFI, called National Bank for cleared the National Bank for  financing in India, including ment is to select a manage- provide, enable and catalyse toaddressmarketfailuresthat financial objectives.Tobegin = RFPsaid. — PTI
comtimed fromm prewions fugee

T Given the mlent of the Acquirer and PACS to acquire and exercise control (along with the existing promaoters) of the Targel Company pursuant 1o the Acquirer Subscrption Agreement and the PAC 1 Subscription Agreement, and No. | Name of Activity Schedule of Activities
given that (a) Acguarer will be acquiring more than 25% (twenty five percent) of the Expanded \Voting Share Capital, (b) the Acguirer and PAC 1 will, together with PAC 4 (which curmently owns 32.2% (thirty fwo point two percent) of (Day and Date)"
the issued and pasd-up voting share capital) acquire more than 5% (five percent) of the Expanded Voting Share Capital pursuant to the Underying Transactions, this mandatory Open Offer is being made by the Acquirer and PACs -
in compliance with Regulations 3(1), 3(2) and 4 of the SEBI (SAST) Regulations. Pursuanl to the Offer and consummation of the Underlying Transactions, the Acguirer and PACs will acguire control aver the Tanget Company and Identified Date ("Identified Date”)" Wednesday, July 07, 2021
the Acquirer, PAC 1 and PAC &shall become the promoters of the Target Company in accordance with the provisions of the LODR Regulations Last date for dispateh of the Letter of Offer 1o the Shareholders Wednesday, July 14, 2021

8. The complabon of subscrplion of Equily Shares and Share Warranls by the Acquirer and PAC 1 under the Subscriplion Agreements is subsect 1o the fulliilment of the condilions precedent as specified under the respective of the Target Company whose names appear on the Register of
Subscription Agreements, inchuding the following: Members on the ldentffied Date
{a) The Acguirer and PAC 1 having obtained the approval from the Competition Commission of India for the transactions contemplated in the Acquirer Subscription Agreement and PAC 1 Subscription Agreement; . | Lastdate for upward revision of the Offer Price andlor the Offer Sze | Monday, July 19, 2021
(b} The Target Company having oblained the in-principle approval of the Stock Exchanges for the issue and allotment of the Equity Shares and Share YWarrants; Last date by which a committes of independent directors of the Manday, July 18, 2021

. : X s e e ! e Target Company is reguired 1o give its recommendation o the

{c) The Targat Company having obtainad the approval from the RBI for the fransactions contemplated under the Subscription Agreaments undar the Master Direction - Non-Banking Financial Company - Housing Finance Barahlars ST b Tt (ot e o Py

Company (Reserve Bank) Directions, 2021 issued by the RBI ("RBI Master Direction”), and expiry of the 30 {thirty) day public notice required pursuant 1o paragraph 47 of the REI Master Direction; — i p Y _ -
(d) The permission to accept public deposits avallable to the Target Company not having been cancellad, withdrawn, modified or conditioned by the RBI; 10 Eﬁiﬁﬂ“:;::g;;gﬂr: iir-.?t:z;: gﬂi“ﬁ'ﬁﬁﬂﬁﬂ'ﬂn’ﬂpﬂ%ﬁfnﬂﬂgt Tuesday, July 20, 2021
e} Recsiptof all reguired approvals and consents from governmental authorities and third paries by the Target Company; 11. | Data of commencement of the Tandaring Period Thursday, July 22, 2021
(f)  Approvals from such lenders of the Target Company, as nofified by the Acquirer o the Target Company, having been obtained in relafion to the ransactions conternplated in the Acquirer Subscription Agreement: [*Offer Opening Date”) ' :
{gl Amendment to the aricies of association of the Targel Company to incorporate the right mentioned in paragraph 9 and 10 below; and 12. | Date of closure of the Tendering Period Wadnesday,
(h) Receipt of the approval of shareholders of the Targat Company as contemplated under respective Subscription Agreements. ['Offer Closing Date’) August 0d, 2021

9. The Acquirer Subscription Agreemant also provides that subject to the ocourrence of closing under the Acquirer Subscription Agreamant, no later than January 1, 2022, the post of tha chairperson of the board of directors of the 13. | Last date of communicating the rejection/ acceplance and completion | Wednesday
Target Company shall be held by any director nominated to act as the chaimperson of the board of dirsctors of the Target Company by the Acquirer or its affilates, out of the directors nominated 1o the board of directors of the Targel of payment of consideration or refund of Equity Shares ta the August 18, 2021
Company by the Acquirer or its affiliates, for 5o long as the Acquirer together with its affiliates hold at least 40% (forty percent) of the share capital of the Target Comgany on a fully diluted basis. Sharehalders of the Target Company

10.  The Acquirer Subscription Agreament provides for the amendment of arficles of association of the Target Company for inclusion of the right menfioned in Paragraph 9 above and the following right in the articles of association of 14. | Last date for filing the post Offer report with SEBI Thursday, August 26, 2021
the Target Company: “Any promofer of the Company, or & parson who has licensed its brand name to the Company, shall be entified fo nominafe & maximum of 2 {two) directors on the Board (including any nAght fo nominate 15. | Lasi dale for publication of post-Offer public announcerment in the Thursday, August 26, 2021
directors undar Article 85 of these Artickes of Association), subject fo such parson owning af leas! 20% (hwenfy parcant) of the shane capital of the Company.” newspapers in which this DPS has been published

11.  Object of the Offer. Given the intent of the Acquirer and PACs to acquire and exercise control (along with the existng promoters) of the Target Company pursuant io the Acquirer Subscription Agreement and the PAC 1 "The Idertified Dafe is only for the purpose of defermining the Sharehoiders as on such date to whom the
Subscription Agreement, and given thal (a) Acquirer will be acquining more than 25% (twenty five percent) of the Expanded Vioting Share Capital, (b) the Acquirer and PAC 1 will, together with PAC 4 {currently owns 32.2% (thirty LoF will be dispatched. It is cianified that all Shareholders (registered or unregistersd) of Equity Shares
two point two percent) of the issued and paid-up voling share capetal) acquire more than 5% (five percent) of the Expanded Vioting Share Capital pursuant 1o the Undedying Transactions, this mandatory Open Offer is being made fexcapt the Acquirer, fhe PACs, the parties to the Underying Transactions and the persons deemed to be
by the Acquirer and PACs in compiance with Regulations 3(1). 3{2) and 4 of the SEBI (SAST) Regulations. Pursuant fo the Offer and consummation of the Underlying Transactions, the Acquirer and PACs will acquire conbrol over acling in conger with such parties) are eligible fo participate in the Open Offer at any time before the closing
the Target Company and the Acquirer, PAC 1 and PAC 4 shall bacome the promoters of the Targat Comgany in accordance with the provisions of the LODR Requlations. Folowing the completion of the Offer, the Carlyle Group will of the Tendering Penod of the Offer subject fo Parsgraph & of Part V| (Stafutory and Other Approvals)
conbne to work with the Target Company to accelerate s growth for the benef of all stakeholders ahove.

. SHAREHOLDING AND ACQUISITION DETAILS # The above timedines are indicative (prepared on the basis of fimalines provided under the SEBI (SAST)

1. The current and proposed shareholding of the Acquirer and the PACs in the Target Company and the detais of their acquisition are as follows: ”*?g“rﬂmfj 3;]'3' ;’9 SUJ?JT o rrﬂu'rl?.gjg."ﬂr of relevant approvals fram vanous statufory / regulalory atthoriies

- - ; and may have to be revised accordimgly
| 1 P PA :
Detaits . Asiuicer . . PRG ; - PAGE m . AC3 ; v 4 ; ; PACS : . VIl PROCEDURE FOR TENDERING THE OFFER SHARES IN CASE OF NON RECEIPT OF LOF
_ 2 2 = i > _ % | 1. Subject fo Part VI {Statutory and Other Approvals) above, all the Shareholders of the Targat Comgany,

Sharehalding WIL® - MIL - NIL* = MNIL* - 54,182,300 | 19.9% of the MNIL* - holding the shares in dematerialized form andlor physical form, registered or unregistered are eligible 1o

as on the PA Equity Shares, | Expanded participate in this Open Offer at any time during the peniod from Offer Opening Date and Offer Closing Date

date, fg‘g@ﬂ‘;{“ﬂ% ”mggpﬁgﬁfﬂ {both days inclusive). ["Tendering Period’) for this Open Offer.
E-:l:pan[led 2 As per the provisions of Reguiation 40(1) of the SEBI (LODR) Regulations and SEBI's press release dated
Yoting Share J Decamber 2018, bearing reference no. PR 4872016, requests for transfer of securifies shall not be
Capital processed unless the securities are held in dematerialised form with & deposilory with effect from 1 April

Sh NIL = NIL = NIL = NIL = WIL 5 NIL D 2019. However, in accordance with the circular issued by SEB| bearing reference number

b Eﬂﬁ d SEBUVHO/CFDVCMDA/CIR/PI20201144 datad 31 July 2020, shareholders holding securities in physical form

hﬂ?ﬁ'&&n the PA ara allowed 1o tender shares in an open offer. Such lendering shall be as per the provisions of the SEBI

date and the [SAST) Regulations. Accordingly, Shareholders holding Equity Shares in physical form as well are abigible o

DPS date tender their Equity Shares in this Open Offer as per the provisions of the SEBI [SA5T) Regulations.

_ N , B . Persons who have acquired the Equity Shares but whose names do not appear in the register of members

EI?:rteﬁgﬁjring gguﬁt;ighgdr:s 5?::'% 5152Hg¥3£ﬂ|y UEEMI:'IE NIL NIL Exi:ﬁ? éﬁigs 1gf§;rﬂ§1ﬁ NIL of the Target Company on the ldentified Date or unregistened owners or those who have acquired Equity

calculated on | and 16,331,333 Ex;arhﬂﬁed 128,205 Share | Voting Share Vioting Share Shares after the Identified Date or those who have not received the LoF, may participate in this Open Offer

the Expandad Share \ioting Share Warranis Capital** Capital** (subject to Part VI (Stafutory and Other Approvals) above and provided that they are not parties. to the

Yoling Share Warrants* Capital** Subscription Agreements, or actual or deemed persons acting in concert with such parties), by submitting an

Capital application on plain paper giving defails regarding their shareholding and confirming thelr consent 1o

(assuming ful participate in this Qpen QFer on the terms and conditions of this Open Offer as set out in the Public

acceptance in Announcement, this 0PS and the LoF to be issued. Aftlematively, such holders of Equity Shares may also

the Open apply in the farm of accaptance-cum-acknowladgemant in relation 1o this Open Offer annexed 1o the LaF,

Offer]. which may be obtained from the SEBI wabsite (www sebigovin) or the Registrar o the Offer (defails set our

*Each of the Acquirer, PAC 2 PAC 3, PAC 4 and PAC 5 belong fo the group of entities doing business globally as “The Caryle Group” urider Part IX beiow). Any such applications must be sent fo the Regisirar to the Ofier at the address

" agsuming full acceptance in the Offar and complation of the Underying Transactions. mentionad halow in Part X (Oher information) 5o as to reach the Registrar to the Offer on or befora

4:00 p.m. on the dale of closure of the Tendering Period, together with:

2. The Acquirer, the PACs and thesr respective directors do nod have any shareholding in the Target Company PAC 2 and PAC 3, staling that necessary funds required for the Open Odffer will be provided by PAC 2 and (a) Where the Equily Shares held in dematerialized form, the name of the Depository Participant ("DP"), the
as on the date of the PA and this DPS other than 54,182 300 (fifty four million one hundred ninaty two PAC 3 to fulfil tha financial arrangaments in connaction with the Open Offer, and PAC 2 and PAC 3 hava DP idenbly and beneficiary account number, fogether with a phatocopy or counteroil of the delivery
thousand three hundrad |Equily Shares, constitubng 19.9% (nineteen point nine percent) of the Expanded committed an amount of INR 29,972,415,783 (Indian Rupess twenly nine blllon nine hundred seventy two instruction skp in “off-market” mode duly acknowledged by the DP for transferring the Equity Shares in
Voling Share Capital, held by PAC 4 millicn four hundred fifteen thousand seven hundred ninety three) for this perpose. The source of funds for favour of the Open Offer Escrow Demat Account under tha nama and tile of “LIPL PNE HOUSING

V. OFFER PRICE the Acquires is foreign funds. SSPA & Co, Charered Accountants, by its certificate dated May 31, 2021, OPEN OFFER ESCROW DEMAT ACCOUNT' bearng account number IN30311613453925. Any

have certifled thal the Acquirer has mada irm financial arrangements 1o meet ils financial obligations under Shareholders tendering Equity Shares in dematerialized form should ensure that the Eguity Shares are

1. The Equily Shares of the Target Company are fisted on the Stock Bxchanges. the Open Offer. credited in the favour of the Open Offer Escrow Demat Account during tha Tendering Penod, Any form of

2. The trading tumnover of the Equity Shares on the Stock Exchanges from May 1, 2020 to April 30, 2021, bath  © 3 |n accordance with Regulation 17(4) of the SEBI (SAST) Regulations, the Acquirer, the Manager 1o the Offer acceplance i respect of dematerialized Equity Shares not credited to the Open Offer Escrow Demat
dates included [*Relevant Period”) (12 (twelve) calendar months preceding the calendar month in which the and the Hongkong and Shanghai Banking Corporation Limited (‘Escrow Bank’) have entered into an Account on or before the Offer Closing Date is liable to be rejected;

PA 15 made) are set forth below; Escrow Agreement dated May 31 2021 (*Escrow Agreement’). Pursuant o the Escrow Agreement. the Mame of the Depositary Participant| Ventura Securities Limiled
Stock Mo. of Equity Shares of the Total No. of Equity Shares Traded turmover Acquirer has opened an escrow account under the name and Ble of *HSBC - PLUTO INVESTMENTS — DR IO INAD3TIE
Exchange | Target Company traded during | of the Target Company during | percentage (A/B) OPEN OFFER- ESCROW ACCOUNT” bearing account number 002-015311-001 (*Escrow Account™) with
the Relevant Perlod [A)" the Relevant Period [B)* the Escrow Bank and has made a cash deposit of INR 285.451,579.00 {Indian Rupees two hundred eight- Client ID 13453825
five rallian four hundred fiftyone thousand five hundred seventy nineln the Escrow Acocount in accordance Account Name LIIFL PNB HOUSING OPEN OFFER
il 1,28,45, 558 15018948 L with the Reguiation 17(5) of the SEBI (SAST) Regulations. This cash deposit is equal to 1% of the Maximem ESCROW DEMAT ACCOUNT
NSE 14,03,57,096 16.81,99.429 B3.45% Cpen Uffer Conssderation. The Manager o the Open Offer has been solefy authorised by the Acgquirer 1o -
* (Source: www bseindia.com and www nseindia.com) operate and realise the monies fying o the credit of the Escrow Account, in tarms of the SEBI {SAST) Depository MNSDL
; ; Regulations, The Acquirer has also furnished an unconditional, irevocable, and on demand bank guarantes Mode of Instruction Off Market

3. Based on the above, in terms of Regulation 2(1) {j) of the SEBI [SAST) Regulations, the Equity Shares of dated June 2, 2021, for an amount of INR 3,604,515,790 (indian Rupees three bilion six hundred four _ _ e —

the Target Company are frequandly fraded. A 2 : . £ (b) Sharsholders having their bensficiary account with Central Deposiiory Sarvices (India) Limdad must use
_ _ _ _ ; million five hundred fifteen thouzand seven hundred ninaty only] from Hongkong and Shanghai Banking the inter-depository delivery instruction sip for the purpose of crediting their Equity Shares in favour of

4. The DHE_r Price of INR 403.22{Indian Rupess four hundred three and twenty two paise)per Equity Share is Corporation Limited [*Bank Guarantee”], in favour of the Manager o the Open Offer. The Bank Guaraniee the Open Offer Escrow Demat Account
justified in terms of Regulation 8(2) of the SEBI (3AST) Regulations, being the highest of is valid up to November 30, 2021, The Manager to the Offer has been duly authorised to realize the value of \ - _ - _

3 ThE hrghE-'E-t I'rE-'QDlIﬂ'lIEI:l |:II'II3-E-' F}E'F EIZ|I.II§!|T SI'IEI'E Dr th'E-' TEI'QE-'t Gﬂmmfﬂf El'lfp' thE afﬂreu}d Eank &Eﬂrﬂnt&ﬂ I-'lﬁ teme I}fﬂ‘lvE 5EB| |:EAS-T_| Rﬁgula[jﬂng_ The. AD{FJ"’E[ ar"j F"AEE undEnE_kE |:|::I Ehﬂrﬂh:ﬂidﬁrs 'r'l'hﬂ .Ell'E h':llljmg Fh'g'H:ﬂl EII|IJLT§||' Eharf-'s- Elﬂd= |r|'1|3|-||j t‘:l pﬂl‘lllﬂlpﬂ[ﬁ'.ll'l thE ':Ipef‘: ﬁff&l‘_'ﬂlll hE
ﬂ.-:qUISIhm Undﬂf [-h'E ngﬂ'&mm‘ls El‘l]'ﬂﬂtﬁ"g thE -::Hbgﬂl]m fo makﬂ 3 I:lutllm EHH Em 1hat ifi {358 |he. m ﬂﬁer |5_ nm mmplatﬂd -.lﬂthn 1) 'k'EIIiI:II!:.I' ':’1- |he. Bank Guara'HEEI |he. EEI-I“: Guamrﬁae .rEI:IUII'E':I (¥ El.ltll‘ﬁ.ﬂ th'E ﬁ:ﬁl'm EI[ EIIIEI’.'ILHI'IDE- dul:f' mmplﬂ[&ﬂi aﬁd Sly‘ﬂd n E.mﬂrdﬂﬂcﬂ Wllh 1hE
announcament of this Open Offer, will be further extended at least up fo the 30th day from the date of completion of payment of the Equity instructions contained therein along with the compéete sel of documents for verfication procedures fo be

; : 7 Shares validly tendered in the Open Offer. The bank issuing the Bank Guaraniee is neither an associate | carried out including: {i} original share certificate(s); (i) valid share transfer form(s) duly filled and signed

b. | The yduma-mmhted average price paid or payable for acquisitions, by the _ . company noF a group company of the Acguirer, the PACS or the Target Campany. : by the transferors (i.e., by all registarad sharaholder in same order and as per the speciman sgnatures
Acquirer andfor the PACs, during the 52 (fifty-two) weeks immediately praceding Mol applicable : R — registered with the Target Company) and duly winessad at the appropriate place autherizing the transfer
the date of the Public Announcement. f: Pl mlgl?hn.m' E;H‘glﬁ TE{?E-,EH ﬂgﬁr '? satt_sﬁedl 1I['!at r:;mmgn?]ngang;; Elal.-'e fegn _I;'_UL:“ : in favour of the Target Company; (iii} self-stiested copy of the shareholder's PAN Card: and {iv) any

place uirar a s to fulfil their obligations in ralation is Opan rough verifiable ! ARt : ; ¥l o

t. | The highest price paid or payable for any acquisition, by the Acquirer andfor the meanﬁbL au::mrn:?au'r:: & with the SEBI {SAST) R e-_gmali::gns P g : other relevant documaents such as power nl’a:l:c:rqay. conporate au!hqnzanm {including board res:nlqum-
PACs. during the 26 (twenty-six) weeks immediately preceding the date of the Mot applicable i : : , , : 1 specimen signalure), notarized copy of death certificate and succession cerlificate or probated will, If the
Public Announcamant, 2. 1IE case of tar:; %w;m LEEE'M Tee the Eff"athnca o 1h§ *’E‘ffe;rh EI:-E' the casf; '; ;«?:E Esﬁfﬂfﬂ Hﬂmr Hm alﬂfnr : original shareholder has decessed, efc., s applicable., 1o the addresses fo be provided in the LoF,

g AMmd d d , Snall DE Increas ref an Im aign i i i i i i i i i

d. | The volume-weighted average market price of the Equity Shares, for a period of ti’[zay o h’_ll"'z EEEIIE::SAQH Hl;agru};iuns. i Lﬁecﬁnz w.rgh r;.-isiu';||1m s m lerms of Regulation : E:{:thaf dedails regarding the process for tendering Equity Shares in physical form will be provided in the
60 (sixty) trading days immedialety preceding the date of the Public Announcement | INR 403.22 Vi, STATUTORY AND OTHER APPROVALS 5 -
as fraded on the NSE, being the stock exchange where the maximum volume of 3 b The detailed procedure for tendering the equity shares in the Offer will be available in the Letter of
trading in the shares of the Target Company has been recorded during such period, 1. Tothe best of the knowladge of the Acquirer and the PACe, the regulatory [ statutory approvals required to Offer, which shall be available on SEBI's website (www.sebi.gov.in).
and such shares are frequently traded. complete the Underlying Transactions and the Opan Offer 25 on the date of this DPS are: IX. OTHER INFORMATION

8. | Where the shares are not frequently traded, the price determined by the Acquirer, (8) Approvat Iim. the: Lempaliion Comenission of ks Toroonsummation.of-ha Undariying Transachins 2. o Acquirer, the PACs and their respective directors (as applicable) accept full responsibdity for the
the PAC and the Manager to the Offer taking into account valuation parameters Mot applicabile and the Open Offer (sither unconditionally, or in a form satisfactory 1o the Acquirer), information contained in the Public Anncuncement and this DPS (other than such information as has been
mcluding book value, comparable frading muiiples, and such other parameters {b) Approval from the RBI for the fransactions contamplated undar the Subscription Agreaments undar tha obtained from public sources or provided or relating to and confirmed by the Target Company). and
as are customary for valuation of shares of such companies. REBI Master Direction, and expiry of the 30 {thirty) day public notice required pursuant o paragraph 47 undartake that they are aware of and will jointly and severally comply with and fulfil their obligations under

f. | The per Equity Share value computed under regulation B(5), if applicable Not applicable of the RBI Master Direction {ether unconditonally, or in a form satisfactory to the Acquirer); the SEBI (SAST) Regulations.

since this is {£] In-prnciple approval of the Stock Exchanges for the issue and allotment of the Equily Shares and Share © 5 Tne information pertaining o the Target Company contained in the PA, this DPS or any other

nod aﬁ_in_qur'ect Warrants (either uncondibionally, or in a form satisfactory to the Acquirer), applicable only for the advertisement/publications made in connection with the Open Offer has been compiled from information

acquistion Underlying Transacbons, and published or provided by the Target Company or publicly available sources which has not been

Source: Certificate dated May 31, 2021 issued by S5PA & Co., Chartered Accountants {d) Approval of shargahu{ders of the Target t_'_:nn'q:'ang.r 85 contemplated under respective Subscrption independently verfied by the ﬂ.-::qqir_qr or the PACs or th_e Manager. Th.e Aoquirer, the PACs and the

5. in view of the paramelers considered and presented in the table in Paragraph 4 above, the Offer Price, Agrgemenm. appht:ai.:nle @ry fur.th& Underlying Transactions. | | Manager do nol accept any respansibility with respect to the information provided by the Target Company
under Regquiation 8(2) of the SEBI [SAST) Regulations, is INR 403,22 (Indian Rupees four hundred three In addition to the foregoing, if applicable, approval may also be required from the Government of India @ 3. In this DPS, any discrepancy in any table betwsen the total and sums of the amount listed is due 1o rounding
and twenty two paise) per Equity Share, and the same has been certified by SSPA & Co, Chartered pursuant to Rule 6(a) of the Foreign Exchange Management (Non-Debt Instrument) Rules, 2013 (edher off andior regrouping,

Accountants, vide their certificate dated May 31, 2021. Accordingly, the Offier Price is justified in terms of the unconditionally, or in a form satistaciony 1o the Acquirer). 4. Inthis DPS, all references to “Re.” and “Rs.” and “INR" are references to the Indian Rupee(s).
| T | icati ]
SERI{SAST) Reguictions | | 2 Thenecessary appiications for these requiafory / sta.tory approvals have been made of shal be made shorly. o e DPS and the Public Announcement would also ba availablie an SEBFs wabisite (www sebi.gov.in).

.  Since the date of the PA, there have been no corporate aclions by the Target Company warranting | 3. Except as mentioned above, a5 on the date of this DPS, to the best knowledge of the Acquirer and the _ _ _ _ - _
adjustment of any of the relevant price parameters under Regulation 8(3) of the SEBI (SAST) Reguiations PACs, there are no statutory approvals required by the Acquirer andior the PACs, to complete the | 5  TheAcquirer has appointed HSBC 55'3’-.'"1"35 and Capdal Markets (india) Private Limited as the Manager to
The Offer Price may be revised in the event of any comporate actions like bonus, rights, split, declaration of Underlying Transactions and this Open Offer. However, in case of any further statutory approvals being the Open Offer, as per the datails below:
dividend etc. where the record date for effecting such corporate actions falls within 3 {threa) Working Days required by the Acquirer andlor the PACs, at a laler date, this Open Offer shall be subject bo such approvals
prior to the commencement of tendering period of the Offer, and the Acquirer andior the PACs shall make the necessary applications for such approvals. HSBC

T As on date of this DPS, there is na revision in Offer Price or Offer Size. The Offer Price may be subject to d, In case_nl' delay | non receipd of any 5t31ut=:nr5.r_appruu'als requir_ed !:-].' the Acquirer ann:h'l_:lr the PACs, as per HSBC Securlties and Capital Markets (Indial Private Limited
upward revision, if any, pursuant to the SEBI (SAST) Regulations or at the discretion of the Acquirer and the Regulation 18(17) of ine SEBI (SAST) Regulations, SEBI may, i safished, that non-receipt of approvals was 52 1 60. MG Road. Fort h1ﬂ:11hai 400 I:IIII11 ﬁ
PACs, at any time prior to commencement of last 1 (One) Working Day before the commencement of the not atiributable to any wilful default, failure or neglect on the parl of the Acquirer to diligentfy pursue such Tel #91 22 2768 1752 | +81 22 G628 3700: Fax: +91 22 653 6207
tendaring pericd in accordance with Regulation 18(4) of the SEBI {SAST) Regulations. In the evant of such approvals, grant an extension of time for the purpese of completion of this Open Offer, subject to the Ernal: pnbhi@hsbe.co.in e
revision, the Acquirer and PACs shall: (i) make cormesponding increases to the escrow amounts andfor bank Acquirer and PACs agreeing to pay interest to the Shareholders of the Target Company (who validly tender Contact Person: Mr. Ramakrishna Rag Chappidi/ Mr. Dhananiay Sureka
guarantee; (i} make a public announcement in the same newspapers in which this DPS has been their Equity Shares in the Open Offer) at such rate as may be specified by SEBI. Provided where the SEE! Registration Number: INMODD010353
published; and (i) simultaneously with the issue of such public announcement, inform SEBI, the Stock statutory approvals extend to some but not all Sharsholders of the Equity Shares, the Acquirer and PACs ; e a1 g s :

Exchanges and the Targel Company al ils registerad office of such revision shall have the option to make payment to such halders of the Equity Shares in respect of whom no statutory 7. I"‘E g‘l"-ﬂg'-l:fe" has appointed MS. Link Infime India Private Limited as the Registrar to the Offer, as per the
ired i i ta :

B Intheevent of acquesition of the Equity Sharas by the Acquirer and'or PACS during tha Offer period, whether SRl s TEH ™ Ore 0 mw ﬂ'"sf 'DF'E'_-' -D_ﬁer. _ : T
by subscripion or purchase, at a price higher than the Offer Price per Equity Shars, the Offer Price will be 5 I Sharehuln:_lers whao are not persons resident in India (including N_HI QCB and FIl FFI) had required any LIN K Intime
revised upwards to be equal to or more than the highest price paid for such acquisiion in terms of approvals (inchuding from the RBI, or any other requlatory body) in respect of the Equity Shares held by x
Regulation B(8) of the SEBI (SAST) Regulations. In the event of such revision, the Acquirer shall: (j) make them, they will be required to submit such previous approvals, that they would have oblained for acquiring / M/S. Link (ntime India Private Limited
comesponding increases 1o the estrow amounts andior bank guarantee; (i) make a public announcement in holding the Equity Shares, in order o tender the Equity Shares held by them in this Open Offer, along with C-101, 247 Park, L.B.S Marg, Vikhroli (West), Mumbai 400 083
the same newspapers in which this DPS has been published; and (jii) simultaneousty with the issue of such the other documents required to be furnished to tender Equity Shares in this Open Offer. In the event such Tel: $31 22 4318 6900 Fay. +81 22 4318 £195
public announcement, inform SEBI, the Stock Exchanges, and tha Target Company at its registered offica of approvals and relevant docurnents are not submitted, the Acquirer and the PACs resenda their right 1o reject Ernail Abhousin ::ll’l'e;r @Iiﬁkinuma ol
such revision. However, the Acquirer and/or PACs shall not acquire any Equity Shares after the 3rd (third) such Equily Shares lendered in this Open Offer G-:-nla.c? Barsei rﬂr Smeet Deshpandie
Working Dray prior to the commencement of the tendering period of this Cpen Offer and unfil the expiry of B. The Acquirer and the PACs will have the right 1o withdraw this Open Offer in accordance with Regutation 23 SER F:egist"aliﬁn Number: INROOD004058
the tandering period of this Open Offar. An upward revision to tha Offer Price or to the Offar Size, if any, on of the SEBI [SAST) Regulations, in the event the stalutory approvals whether relating to the acquisition :
account of competing offers or otherwisa, may be done at any time prior to the commencement of the tast 1 under the Underlying Transactions or this Open Offer or those which become applicable prior to completion
{one) Working Day before the commencement of the tendering period of this Open Offer in accordance with of the Offer, are not received or are refused for any reasons which are outside of the reasonable control of Issued by the Manager to the Offer:

Regulation 18{4) of the SEBI (SAST) Regulations. the Acguirer, In the event of withdrawal of this Open Offer, a public announcement will be made within
g, K the Acaui ndior PAG : itv 5h of the Taret © durina th iod of 26 (hwen 2 (hea] Working Days of such withdrawal, in the same newspapers in which this DFS has been published ;
i) iaaﬂglr:{; ti: Tand;i?';qg:imﬁq:?a P-;-;?HQJWE HSFE e anaﬁﬁ?nFﬁirﬁDuEnEgr E‘E;: Dshara, tiien ITE and such public announcement will also be sent to the Stock Exchanges. SEB! and the Target Company at | On behalf of the Acguirer and PACs
Acquirer andior PACS shall pay the difference between the highest acquisition price and the Offer Price, to s regestered office. _
all the Sharsholders who have tendered Equity Shares and whose Equity Shares have been acceptedinthe VI TENTATIVE SCHEDULE OF ACTIVITY Acquirer PAC1 PAC 2 PAC 3 PAC 4 PAC 5
DOffer, within 60 (sixty) dag!rsf fmm the date of such acquisition. However, no such diffierence shall be paid in No.| Name of Activity Schedule of Activities ﬁ.pthnrisad lﬁ,!_,[ﬂ']criggd A{thuﬁm ﬁ,ymnm mmggu p.ytmrim
the event that such acguisition is made under anather open offer under the SEBI (SAST) Regulations, or (Day and Date)* Signatory Signatory Signatory Signatary Signatory Signatory
open market purchases made in the ordinary course on the stock exchanges, nof being negofiated - s ; . .
T : : Investments Invesiments Partners IV, Partners W, Investment Mauritivs

V. FINANCIAL ARRANGEMENTS £, | Publication of this DPS in newspapers Monday, June 07, 2021 Sarl Private Limited | 5.C.5p. 3.C.5p. Holdings Limited

1. The tatal funding requirement for this Offer is INR 28,545,157 695.42 {Indian Rupses twenty eight bslon five 3| Filing of the draft Letter of Offer with SEBI Manday, June 14, 2021
hundred forty five million one hundred fifty seven thousand eight hundred and ninety five, and forty two 4, | Last date for public announcement for competing offers) Monday, June 28, 2021 Date: June 5, 2021
A RSN N cog iy S e I RO ki KOGt 5. | Lastdate for recaipt of comments from SEBI on the draft Leter of Ofier | Manday, July 05, 2021 Place: Mumbai

& The Acquirer and the PACs have confirmed that they have made firm financial arangements for fulfilling the {in the event SEBI has nol sought clarification or additonal nformation
paymant abligations undar this Open Offer in terms of Regulation 25(1) of the SEBI [SAST) Regulations and from the Manager to the Offer)

ﬁ?;nﬂnci“.ep' .in

the Acquirer is able to implement this Open Offer. The Acquerer has received equity commitment latler from

Adfacrors 82




